
IN THE CENTRA L ALMINISTRA TIVE TRIBUNAL HYDERABAD BENCH AT FlY 

0.A.N0. 186/93. 
Date of Order: 4-3-93, 

Between: 

I'2.L.Narsjmha Rao. 
2.Icsubramaneshwara Rao 	 .. 	ipplicants. 
3. K.Sesha SaL, 

and 

The Railway Board, rep. by its 
Executive Director,GoVt.Of Sndia, 
Ministry of Railways, New 11hi. 

Senior personnel off icer, 
S.C.Rlys, Vijayawada. 

The ilvisional Railway Manager, 
Vijayawada Division, S,C.Rlys, 
Vijayawada. 

Respondents. 

For the applicants: Mr.K.G.K.Prasad,A dvocate 

For the Respondents: Mr. -- 	SC for Rlys. 

CO RAM: 
THE HON' BLE MR.JUSTICE V.NEELALRI RAO : MICE CHA IPMAN 

AND 

THE HON'BLE MR.R.BALASUBRAMhNIAN :MEMBER(AtXIN) 

The Tribunal made the following brder:- 

Post the case alongwith O.A.130/93. 

Any promotion that is going to be effected will 

be subject to the outcome of this O.A. 

To 
The Es ecutive Director. Railway Board, 
G3vt.of India, Ministry of Railways,  New rlhi. 

The senior personnel officer, s.C.Rlys, vijayawada. L 
The Divisional Railway Manager, Vijayawada Division, 
s.c.alys, 

t 
Vijayawada. 

one copy to MI.J,C.G.K.PraSad, Advocate, 
6_3600/A/5,ErrummaflZil Colony,, Hyd-482. 

One copy to sc for Rlys, CA1  .Hyd. 

one spare copy. 

pvm 

'1 



TJPLD BY 	 OUNPAREL PY 

CMEOEjL EY 	 APPROVED BY 

IN THE CEiTJL ADMINISTRATIVE FJDUNAL 
Rbfj 01-j pJT HYDLprAD 

THE HON'BLE 	.V.NEELADnI O :Vc 

AND 

THE HON' BEE 

H f
tHE HON'BLE NRANDRA SEFHAR REEDY 

ZPIR. 	

:MEMBEFc(J) 

'H I-ION'BLE 

DATEL; 	--1993 	 I 

ORDER/3upE. 

in 

T.A.No. 	 'W.P.jo. 

Admitt,e4—a-rrd Interim directions 

issue  

Al 10 ed 

Disposed of with direwtions 

Dismissed as withdrawn 

Distissed  
Dismissed for default 

Re}ectecVOrddred 

No order as to costs. 

'OUtraI Administrative tnaJ I 
DESPATCH 
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